BEFORE THE CENTRAL ADMINISTRATIJE TRIBUNAL
BANGALORE BEZINCH, BANGALORE

DATED THIS THE SEVENTH DAY OF JANUARY, 1987
Pressnt: Hen'bla Shri Ch.Ramakrishna Rae Member{d)
Hen 'bla Shri L.H.A.Rege Member(A)

APPL ICATION Ne. 1645/86(F)

Tamil Arasan V.M.

R/e Ne.430, 7th Cress,

0ld Bagalur lay eut,

Cerperatisn Celeny,

Near Lingarajapuram,

Bangalere = 560 084. | e Applicant.

Vs,

Te The Dirsctar,

L .R.D.c,Byrasandra,

Bangalsrs.
A 2, The Unisn sf India
Represented by the
Scientific Adviser te
Raksha Ministar, Seuth Blaeck,
New Dslhi - 11, see Respendants.,

( Shri Mm.5.Padmarajaiah e Advecatas )

This applicatisn has cems up befers the ceurt teday.

Hen'bla Shri Ch.Ramakrishna Ras, Member(J) made the fellewing &

ORDER

In this applicatien, the applicant, whe was werking
as a Salesman in LRDE, Bangalers, since 1977, prays that the
Dirsctar, LRDE, Bangalers, be dirscted te ragulariss his ser—

vicas in the apprepriats scala.

2, Shri M.S.Padmerajaiah, Sr.C.G.5.C., appearing fer
the respendents, submits that the applicant is werking as a
Salesman in a canteen set up under sectien 46 ef the Facteries
Act, 1948, with which the LRDE has ne dirsct link, and as such,

ne rsliaf can be granted te tha applicant.



_|2_

3. Shri A.Balaguru, laarned ceunsel fer the applicant,
jnvites sur attentien te the latter dated 21.9,1982 of the
Ministry ef Dafence (Annexurs-A) in which it is stated that
the smpleyeszs ef cantsans established in defence industrial
{nstallatiens under sectien 46 ef the Facterias Act, 1948,
sheuld be treated en par with Gevernment empleysas WeBefe
22,10.1980, and ne actisn has beesn taken by the raespendents

as envisaged by the aforapaid latter.

4, The language ef the lattsr at Annexure-A supperts
the submissisn ef Shri Balaguru, We, thersfers, dirsct the
Directer, LRDE, Bangalsra, te censider the cass ef the appli-
cant with refarance tses tﬁa letter at Annexurs-A and pass
apprepriate srders within 2 menths frem the dateef receipt

of this erder.

S. If the applicant is aggrievsd by the erder te be
passed by the Directar, he is at 1iberty te meve this Tri-

bunal.

Ge In the result, the applicatien is dispesed ef,

subject te the directisn given abeve.
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